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CENTRAL ADMINISTRATIVE TRIBUNAL 
CUftAK 3ENCH;CUr2A2K. 

JRJGINAL APLICAT1N No.76 )F 1998 
Cuttack this 8th Day ef May, 2002 

C3RAM 

THE H3N'BLE, S.HR1 M,.R.M)HANTY,1-1EM3ER (JUDICIAL) 

Srnt. Sushila Singh, 
wife of late Harihar ingh, 
At/Pa: Kalopala,Via-Mahichala, 
District - Kalahandi. 

.06 	 Applicant 
By the Advocate 	 ... 	M/s Anil DCQ. 

S .N.Jena. 

ADM,;; 

;d 

VERSUS 

Union of Indta, represented by 
its Secretary, Department of Pasts, 
1ak Bhawan, New Delhi. 

Chief Post Maste General, 
Ori,a Circle, z3hubaneswar, 
District - Khurda, 

ost Master General, 3erhpur 
Region, Oerhampur, Dist Ganjam, 

Superintendent of Post Jffices, 
Kalahandi Division, 3hawanipatna, 
District - Kalahandi. 

5, Sub-Divisional Insuector (Postal) 
Dharmagarh, At/P.: Dharmagarh, 
District - Kalahandi. 

By the Advocate 

R D E R 

Respondents. 

Mr. A.K.i3ose,(Sr.C.G.3.C.) 

MR. 	R.W)HANTY, ME.MBER(JUflICIAL) ; 	The pplicantts 

husband, while working as an E.D.D.A.-cuin-E.D.M.C,, died 

prematurely. In the said premises, in order to remove the 

distress cnditian, the Applicant sought for an employment 

on compassionate ground. Her prayer  for compassionate 

employment has been resited by the Department: on the plea 

that she succeded 2.5 Acres of landed property frm her in-laws 
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(2) A ground as noted above, is not sustainable; 
-. 

because the Applicant belongs to Qx.oughtprone Kalahandi 

District of Jrisqa and, in the said droughtprone area, 

2.5 Acres of lanci is nothing for the Applicant to earn her 

livelihood. Simply because she is in possession (as alleged) 

of 2.5 Acres of landed property, it cannot be inferred (and 

ought not to have been inferred by the Resporents) that 

she is not in indigent/distress condition. Therefore, the 

objection of the Respondents, on this count, is hereby 

overruled. 

(3) It is stated by Learned Senior Standing Counsel, 

Mr.A.K.I3osc, appearing for the Respondents, that since 

the step-son of the Applicant (the son born to the Applicant's 

husband through his first wife) has been gainfully employed 

elsewhere, the Applicant is not to get an employment under 

Rehabj1jtajon Assistance Scheme. It has already been clari-

fied by the flepartment vide their notificLions No.17-366/91-

ED & Trg. dated 12.03.1993 that if a son/dependant, who is 

gainfully employed, is living separately, then the other 

dependants, who are in distress condition, can be considered 

for rehabilitation assistance employment: provided the 

separation in question is certified by local representatives. 

The relevant portion of the Governrent circular at Par 

in Section X of $wny's Compilation of Service Rules for 

Postal E..D.Staff (1999 Edition) is extracted hereinbelow 

for a ready reference :- 

11(4) in certain cases, where there is 
already an earning member in the family 
but Huddia/arpanch or an M.P./1i.L.A. 
certified that the eoyed member is 
living 



3 

financial assistanceto the main_fami, 
thegst 	coas sionateintments _Et
may be entertained and considered on merits. 
In certain cases, the literate clependants/ 
near relatives are neither employed in 
Government service nor somewhere-c Ise but 
are engaged in cultivation, etc., and not 
supporting the family of the deceased ED 
Agent, requests for compassionate ap1 )Oint- 

rnent jfl such cases can also .oe entertained." 

(4) It is now for the Applicant to place materials 

before the authorities to show that her step-son is 

living separately from her by obtaining certificate from 

sarpanch/Chainnan of Panchayet Samity/Zilla Parishad/1.P./ 

M.L.A. and immediately after submission of such certificate 

before the authorities, the concerned Competent Authorities 

should give due consideration to the grievances of the 

Applicant anu provide compassionate appointment to her. 

while considering the grievances of the Applicant, the 

Respondents should not forget that the Applicant is a 

lady, belonging to droughtprone Kalacindi District of 

)rissa; from where persons like the Applicant/persons 

belonging to the age group of the Applicant, are being 

trafficed away from their native being in distress condition 

and, therefore, all sincere priority should be given to 

the case of the Applicant. 

(5) With the aforesaid observations and direction, 

this )riginal ApplicatiOn is allowed. No costs. 

ErT4 
(M ANJ&AN JAN MH AN TY) 

NE.M3R ( JUDIC I AL) 


